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IN THE CENTRAL ADMIN ISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A,No,188/94 ' Date of Order: 18.2.1994
BETWEEN 3
P.S ,kRandhawa .+ Applicant,
AND
1, The Union of India, rep. by | G

its Secretary, Defence Ministry
South Block, New Delhi,

2., The Scientific Adig%or, Ministry
-of Defence and Director Generaly
of Research and Development,
South glock, New Delhi,

3. The Director, Defence Electronic

Y Research Laboratoeies, Chandrayana- :
' 6 q;gutta, Hyderabad, .. ReSpondents,
Q | —
Counsel for the Applicant .. Mr.K,Anantha Rao
o . =0\ '_._..u-———ﬁ\w
, 2 . G
Counsel for the Respondents ee ML NN Q&Mthgt
~ - CORAM 3
\Y; ‘
Qo HON 'BLE Mr,V.NEELADRI RAO ; VICE-CHAIRMAN
| HON 'B1E Kr,( : MEMBER (ADMN.)
2 |
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To

_« <« 1l..The Secretary, Defence Ministry, - = ..
Union of India, South Bleck, New Delhi.

2. The Scientific Advisor, Ministry of Defence
and Lirector Weneral of Research and Development,
South Block,- New -Delhi. . |

3. The Director, L[efence Electronic Research Laboratories,
Changrayanagutta, Hyderabad.

'* "4, One' copy to. Mr,.K.Anantha Rao,Advocate, CAT,.Hyd.
5. One copy to M. .v anﬁaah@wﬁﬂﬁcubc.CAT Hyd.
6. One copy te Library, CAT.Hyd.
7. One sPare cOpY e
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0.,A,N0.188/94, . . .+ . +.. Dpate: 18,2,1994,

. - : ' A . . \

"JYDGMENT .

I as per Hon'ble Mr. Justice V.ﬁeelad;i Rao, Vice=Chairman )
. . Thg,appliganp;is wonking,ap_senidr‘Adminis;rative
of'ficer QradeAI11QJL£ﬂi?ﬁqiﬂ%“Hydérabad." By order dated
27.1,1994, the apﬁiiééﬁtlwag £raqs§errcd't6 Pune2; He made a
representation dt. 7,2,1994 to'Rlé r;questing'hé;-fdr
retention on the ground that his wife is working éé]Teacher at
Hydérabad in the Stéte Government Schoo;.Léé}is having two
daughters and.mljhas no sons and hende his presence is
required in Hyderabad, He further stated in the said repre-
sentation that in case the transfer is inevitable he may be
transferred to Delhi where his parents are living. It is
stated that the said representation is not yet disposed of,

It is also stated that no one is posted in the place.of the

applicant in D.L.R,L., Hyderabad.

2. . In the circumstances, it is just and proper to pass

the following order:=-

The applicant should be allowed to continue in
Hyderabad till his representation dt, 7.2.1994
is disposed of. 0Of-course, he will continue to
work in Hyderabad if R-2 is going to cancel the
order dt. 27.,1.1994,

N\

3. The O.A. is ordered accordingly at the admission

stage, No cbsts.\\\

_:R.h.a,——ﬁz:* /"ﬂf: | , W’L e Sl"k‘

( A.B. Gorthi ) ( V.Neeladri Rao )}
Member (Adm.) ‘ : Vice-Chairman \}
a Dated 18th Fab,, 1994,

Dictated in the open court.
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C1n TPFR CENY AL ALINISTRATIVE TRIBUMAL

PV LIRS DAT CAETICH AT HYDERABAD
THE HON'SLE MR .OUSTICE V.NEELADRI RAO
YTCE~CHATRMAN

AGD
w/
THL HOUW'Z2LE [ R.a.2.GORTHI ‘.’E-IEMBER(A)

SaN

"THE HON'BLE #R,TRCHANDRASERFAR REDDY
MBMBEER(JULL)

. THE [CH'BLL MR.R.RAYCARAGL : MEMSER

( ADMN )}
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Adm_Med and Interim Directions

issued.

o
Aqlow da
DlSpO‘%ed of with directions,
\__ '
Dismigsed.
Dismigsed as withdrawn,- h
Dismifssed for Tefault.
Redgoted/Crdered..
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